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Aged about 33,yea
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the post of

2i . . The applicant was. prorftoted as C&W Foreroc-n on

"5 C _ ...... p. ... .. Jp. X _ X. p. JU L. ^ J. C» ii i. i X, xo i pf oiiiu.txo.n ttj' un© puou o- ua's

Supuef" .1 ntendont, two years sei'vioe iri the grade C'f

ForeiTian is required, which applicant completed on

2, 12,95. According to the applicant, on 2. 12,95,

posts of C&W Superintendent were available but

respondents did not consider him for the ssime. He

representation also on 3.3.36 (Annexure A-2K
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applicant could have claimed promotion only i

jUi'i.Lor ,to ii 1 m xn t^!e -ST c-ateciOf~y had teen prorriotedi

Moreover from 1.1 ,96 onwards, after decentralisatioiu

the post of C-3iW Superintendent is now under the

administrative control of respondent no,3 and only he

can consider promoting applicant if there is a vacancy

in the grade of C&W Superintendent,

i  i It! V XG'W UT Ln?=) auOvG' .V WG i XilU ilO

merit in this OA, which is accordingly dismissed,
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(Kiildip Sire-sh)
MemberCJJ


